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THfe DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) Yes, 
Sir.

(b) and ( c ) . The main suggestions 
of the Association related -to raising, 
under the Differential Rate of Inte-
rest Scheme, of (i) the income eligi-
bility criteria; (ii) quantum of loan 
permissible; and (iii) the funds ear-
marked. The first two of the sugges-
tions could not be accepted because 
the Differential Rate of Interest 
Scheme aims to assist the weakest 
among the weaker sections of the 
society and any enhancement of in-
come ceiling or quantum of loan 
would reduce the availability of 
funds for the weakest sections and 
could thus, work to the detrinent 
of such people generally. Aa regards, 
raising of funds earmarked under the 
Scht-me, the banks have already in-
creased the loaning under the Scheme 
from 0.5 per cent to 1 per cent. The 
advances of all the banks under the 
Scheme have steadily increased from 
Rs. 87.3 lakhs at the end of December, 
1972 to Rs. 192.49 crores as at the 
en<3 of December, 1980. This trend is 
expected to continue because the 
aggregate advances of the banks are 
continually increasing.
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Raw Material for Export Oriented 
Industries

3238. SHRI D. S. A. SIVAPRA- 
KASHAM; Will the Minister of COM-
MERCE be pleased to state:

(a) the rules and regulations 
governing making raw material avail-
able for export-oriented industries;

(b) whether Government propose 
to amend the rules and regulations to 
enable easier availability of raw 
materials for such industries; and

(c) if so, the details thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
P. A. SANGMA); (a) Apart from ob-
taining import replenishment licences 
against exports under the import 
policy for Registered Exporters, units 
exporting 10 per cent or more of their 
annual production of select products 
in any of the two previous yeare, 
fire eligible to obtain* Automatic licen-
ces under the Actual Users policy for




